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CE 	AL ACM INIFIVRAT DIE TRIBUNAL 

ALLWABALI BENCH 

Original Application No, 1440 

Anwar Ali 

Versus 

Union of India and Crs 
	 • • eloondents 

CORAM: 

Her Mr. Ilahriraj Oin, J.P. 

Hon*,21s ,  Das Gu2S,,a 

( By Hon. Mr. 	 ileMber ( 3) ) 

This application has teen moved f 

of subsiutence allowance to the exten0 

The relevant facts g iv i no r is e to this 

that the applicant was posted as Chauk 

Training Centre Thather, district .35u 

The F.I.F! was locged by some persons j4 

in a case u/3 25 Arms Act which was reg 

No. 208/92 at police station Ebeeleeit 

2. 	The applicant was detaired in th 

for more than 4 hours, thErefore he u 

aeapension. Durrig the suspension per 

5 "o  
of his salary as 3 ubsistoncc ellow 

that since he is placed under suspensi 

months therefore he is entitled for en 

allowance to the extent of 75% of his 

submitted a representat5on deed 15.2 

enhancement which is pending for dispo 

r the enhancement 

f 75% of the salary. 

pplicat ion are 

lar at Advance 

Ur en 1 6.8 02. 

e applicant involved 

sVereel 	case crie.e 

istrict 3aunpur. 

police lock up 

a placed under 

rode was being paid 

nce. It is stated 

n exceeding three 

ancernent •17  subsistence 

alar y. The applicant 

3(Annexure A3) for 

al. 

3. 	The learned counsel for the appl cant has stated 

that etr:est:int the purpose,  of filing this application 

would he served if directions are issied to the respondents 
*•p2 



st 2 :: 

to dip•se of the foreeaid representa ion within a specified 

pPried. 572t  ensidering these facts .nd circurietences •r 

the casedtha submission •f thei lea ned counsel for the 

applicant the directions are issued c the respondents to 

dispose of the representation regard ng enhancement of 

subsistence allowance (Annexure A3) ithin 2 months from 

the date of commOnicatian of this or ere This case is 

accordingly disposed of at the 	ion stage4 

Gated: 13.42412Z.3 

(uv) 


